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(2) after clause (iii) the following clauses shall be
inserted, namely (—

“(iv) the Principal of the Medical College ; and
(v) the Deans of Faculties.”

(b) to sub-clause (ii) of clause () of sub-section (3) the
: following proviso shall be inserted, namely ;—

" “Provided that at least one of the members mentioned
either in sub-clause (i) or sub-clause (ii) shall be
a representative member of the Senate from the
Affihated States.”

“:‘f";‘g&?gl’f'l’é 6. In sub-section (1) of section 10 of the said Act, for the
Orissa Act par graph under the heading “Class 11— Other members” the

XIII of 1943, following paragraph shall be substituted, namely :—

* Three persons out of whom one shall be a representative
from the Affiliated Siates, who are not teachers to
be elected by thie Senate from among its members.”

Amendment 7. For sub-section (2) of section 20 of the said Act the

of section 20, following sub-section shall be substituted, namely :—

Orissa Act

XIII of 1943, “42) All Regulations made by the Academic Council shall
be submitted as soon as may be to the Senate ‘which
shall consider them at its next meeting. They shall
be given effect to by the Academc Council on any
date subsequent to the date on which such Regula-
tions have been considered by th- Senate. The
Senate shall have power by a resolution passed by
a majority of not less than two-thirds of the
members present at such meeting to cancel or
modify any such Regulation :

Provided that the Vice-Chancellor may, if in his opinion
it is necessary so to do, give immediate effect to any
Regulation of the Ac.demic Council prior to its
consideration by the Senate.”



